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SHRI V. NARAYANASAMY: They
are not satisfied.

SHRI H. R, BHARDWAJ: Let me
complete my reply. The question of
satisfying in termg of money is such
a thing where nobody can be perma-
nently satisfied. Even Mr, Salve is
earning a lot of money..,

THE DEPUTY CHAIRMAN: Satis-
faction is a very relative *erm,

SHRI N. K. P. SALVE: Of other
things I am more satisfied sharing
company with Mr. Inder Kumar Guj-
ral,

SHRI H R. BHARDWAJ: I can
assure you that the Judges are al-
ways consulted. We always consult
the Chief Justice of India. The Chief
Justices meet in conferences in Delhi.
They make suggestions from time io
time. Considering the overall pay-
structure of various functionaries un-
der the Constitution Judges are given
the highest pay and perks under the
system, So, you cannot really say
that they are not coming tg the bench
only for that consideration.  Their
talent ig still coming As yvou know,
in Bombay Judges have becn appoint-
ed. Some of them were having a Iot
of income but tht satisfaction of being
a Judge is both satisfying in terms of
intellectual satizfaction as well as
money.

*364. [The guestioner (Shri Moturu

Hanumantha Rao) was absent, For
answer, vide Col._.... infia}

*365. [The questioner (Shri Raju-

bhai A, Parmar) was ahsent. For
answer, vide Col...... infra.}
SHRI DIPEN GHOSH: The hon.

Members did not think that their ques-
tions would be reached at all.

THE DEPUTY CHAIRMAN. I try
to cover as many guestions as I can
because with great difficulty Mem-
bers get an opportunity.
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SHRI JINENDRA KUMAR JAIN:
Madam, the Government stands com-
mitted to greater decentralisation in
the planning proccss. I would like to
know why district level rural deve-
lopment programmes are being plan-
ned and implemented through  the

Centre when this is clearly a State
subject.

SHRI SUKH RAM: Madam, thig is-
sue was discussed at the NDC meet-
ing also. In case these programmes
arc handed over to the Statc Gov-
ernments and whatever funds that
are there are given {o them, it will
affect their Plan ceiling. Otherwise,
the funds are going from the Govern-
ment of India and they are being
utilized by the State Governments. Tt
is in the interests of the State Gov-
ernments that these programmes
managed by the Centre,

DR. JINENDRA KUMAR  JAIN:
Madam, T asked this question in view
the experience that we nave so far
gained, These DRDAs have been in
existence for the last more than 10
years, Today the problem is, when
there is a Centrally-conceptualizzed
programme and it is passed gn to the
States for implementation, there are
certain basic contradictions, Let
illustrate it.

are

me
For example, there are

these 1.2 lakh DADA employees
Which is the agency that
lookg after them—because
these 1,2 1akh DADA employees

arc being denied the benefits which
are available to the employees nf the
State Governments? Nor is there sec-
urity of their jobs. So, when the entire
machinery of Programme Implement-
ation remaing uncertain about their
future, how do you expect them to do
a work? Who isg responsible for them
—the Centre or the State? Now, in
the new process that you are envisag-
ing, I would like to know from the
hon. Minister as to what is the insti-
tutional relationship between the Cei-
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tre, State, district and block level
implementation machineries?

SHRI SUKH RAM: Madam, this 138
the reasons why the Centre has been
emphasizing the necessity of decen-

traliszed planning fand, right from
the Second Five-Year Plan to the
Eighth Five-Year Plan we have

always been requesting and persuad-
ing all the State Governments to
decentralize and have district level
planning also. For that purpose, we
are also giving incentives, that s
two-thirds at the State level and 50
per cent at the district level. Some
States have come forward. They have
taken some initiative and they have
decentralized the powers. Some State

Governments are coming up and
they have promised to do this be-
cause under their political system
some State Government want to
give more powers, But, as far as the
Centre is cohcerned, we are empl_la-
sizing the nccessity of giving “untied
funds” at the Dblock level and at
the district level so that the need-
felt programmes are implemented
hv the grassroots level people, that
is the Gram Panchayat and 'I‘alluk
néople also. As far as the question
with regard to 1.6 lakh DRDA em-
ployees is concerned, if he _gwes a
separate mnotice I will furnish this
information.

SHRI V. NARAYANASAM_Y :
Madam Deputy Chairman, about dis-
trict level planning, for the Centrally
.sponsored schemes the Central Gov-
ernment gives 50 per ctnt of the
share for the implementation of the
schemeg by the Stale Governments.
When we consider the question of
implementation by the State Gov-
ernment, the Central Government
has no hand in it and they ?xave got
only the machinery *tn review per-
for;nancn by organizations like offi-
cers, MPs and MLAs. What happens
in the field is, when the schemes are
implemented not even 10 to 15 per
cent of the funds go to th? people
who are really involved in them.
That is No. 1. No. 2: Some _of the
State Governments are diverting the
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funds that have been given for cer-
‘tain schemes to other schemes. There
fore; I would like to know what the
Cenfral Government and the Plan-
ning Minister are going to do for the
proper implementation of the sche-
mes which have been sponsored by
the Central Government?

SHRI SUKH RAM: Mhadam, there
have been complaints to this effect
that certain State Governments
either divert the funds or do not
utilize the funds properly. These
have been the complaints and hon.
Members, both in this House and
the other House, also have expres-
sed this fear. Now, the State Gov-
ernments are the only implementing
agency. We have to depend on that.
What I feel is that I will examine
the possibility of having a monitor-
ing cell in the Planning Commission,
and this cell has to be strengthened
to the extent that they do not dep=nd
only on the data or the report sup-
plied by the State Governments, but
that they go to the Stale capilals,
have interactions with the State
Governments and, if necessary, go
to the ficld and have some Central
checking also. I think, in duc course
of time we may be taking this action.

SHRI VISHVJIT P SINGH:
Madam, unless planning is allicd 1o
the needs of the people, it loscs all
meaning, Tt is with that obiective in
view that it was decided that there
would be District Level Plans. It is
highly unfortunate that in spite of
repeated reminders by the Centre,
in spite of repeated rem_inders. by
the Centre, in spite of detailed gul'd.e-
lines being given to the States, 1n
spite of a clear-cut policy, in spite
of financial assistance also being
available. . . .

THE DEPUTY CHAIRMAN: Are
you answering or questioning? You
ask the Minister to say that.

SHRI VISHVJIT P. SINGH; I will
allow the Minister, Madam. I am
merely prefacing my question.

THE DEPUTY CHAIRMAN: No,
no, pldase. We have got only four
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minutes left, So, there is not much
time for ‘prefacing. Be pointed.

SHRI VISHVJIT P. SINGH: Now
I will ask my pointed question.
Will the hon. Minister kindly tel] us
which States have actually produced
District Plans and which States
have not produced District Plans?

SHRI SUKH RAM: Madam, Maha-
rashtra, Gujarat, U.P, J. & K., Kar-
nataka have taken bold steps to
implement district planning. Now,
Rajasthan, Madhya Pradesh, Bihar,
Orissa, West Bengal Kerlala,, Andhra

Pradesh, Himachal Pradesh. Tamil
Nadu are contemplating to make
some changes. So, I think, ag and

when they implemeont, then only can

I tell you about them...(Interrup.
tions)

SHRI KAMAL MORARKA:
Mhadam, I, want to know from the
Minister whether it is a fact that
most of the Btates are Mrary of
your Centrally-sponsored  schemes.

The fact remaing that due to States’
share of the Centrally-sponsored
schemes, very little resources are
left with the States to implement
other schemes which are specifically
required in the States. Therefore, is
it not a fact that most of the Chief
Ministers want the Centrally-spon-
sored schemes tp be cither cut down
or to be financed entirely by the
Centre? If so, I want to know from
the Minister whether there is any
proposal or thinking in the Planning
Commission to restriet thiese Cemt-
rally-sponsored schemes so that the
Stateg can spare-resources to put in
specific projects relevant to the paf-
ticular States.

SHRI MENTAY PADMANABHAM:
They have to consult the World
Bank.

SHRI SUKH RAM: Madam, all
these issues have been thrashed out
in the NDC meeting. It is in the
interest of the States, for the bene-
fit of the States that these Centrally-
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sponsored schemes are implemented
by the States. For instlance, under
the Jawahar Rozgar Yojana we are
giving 80 per cent, and the States
are contributing only 20 per cent.
There are certain schemes
which we are contributing
cent, and the State Governments
are also contributing 50 per
cent. Most of the funds are being
given by the Centre to the States for
fthe poverty-alleviation yprogramme,
for area specific and other program-
mes. So, I think, it is in the interest
of the State Governments, and a lot
of funds are now going to the State
Governments under these program-
mes.

under
50 per

Demarcation between small and big
Companies

*367. SHRIMATI MIRA DAS:#
SHRI CHIMANBHAI
MEHTA:

Wil the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS
be pleased to state:

(a) whether Goveriment  have
received  propesals for making a
distinction betwecen  small and big
companies and tireating them on
separate footing on  procedura?
matters like filling of forms, returns
andit forms, balande-sheets, annual
returns, six monthly returns, share
transfers, etc.; and

(b) if so, what is the response of
Government thereto?

THE MINISTER OF STATE IN

THE MINISTRY OF LAW, JUSTICE

AND COMPANY AFFATRS (SHRI
H. R. BHARDWAJ): (a) and (b)
The High Powered Expert Commit-
tea on Companies and MRTP Acts
(Sachar Committee) inter-alia re-
commended that private companies
may be further classified into small
private companies having a paid up
capital not exceeding Rs. 5 lakhs and

+The question was actually asked:
nn the floor of the House by Shrimatil
Mira Das,
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be eligible for further exemptions
and priviliges, The matter is under
consideration of the Government.

The Deputy Cahirman:

Question
Hour is over.

WRITTEN ANSWERS TO QUES-

TIONS

Steps to Curb Brain Drain of ISS
Officers

*364. SHRI MOTURU HANU-
MANTHA RAO: Will the Minister
of PLANNING AND PROGRAMME
IMPLEMENTATION be pleased to
state:

(a) what is the number of Indian
Statistical Service officers who Ileft
the service since 1981, year-wise and
also the average years of service put
in by these officers;

(b) what was  the expenditure in-
curred on those officials, year-wise,
towards training and salaries;

(c) whether jt is a fact that off-
cers in question left the service due
to bleak promotional avenues; and

(d) what steps Government in-
tend to take to curb this brain drain?
THE MINISTER OF STATE OF
THE MINISTRY OF PLANNING
AND PROGRAMME IMPLEMEN-
TATION AND THE MINISTER OF
STATE IN THE MINISTRY OF NON-
CONVENTIONAL ENERGY [SOURR
CES (SHRI SUKH RAM): (a) to
(e) The rcquisite information is being
collected and will be laid on the
Table of the House.

(d) Efforts of the Government
have all along been oriented towards
improving the promotional avenues
through more and more encadre-
ment of the posts land introduction
of cadre posts above the  Junior
Adminsitrative Grade. The strength
of the cadre has increased from 185
as on 1.11.196t fo 522 as on date.



